
RATIFIED MINUTES OF MEETING No.10/17 OF NORMS COMMITTEE-I OES-I SECTION)
HELD ON 16.08.2016

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations / Observations /
Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned copy of
such document has been placed atthe end of the Minutes, in running serial orders. The concerned firm
may go through the same and respond accordingly.

(ii) It is also informed that all applications/representations/reply to the Deficiency letters etc. may be

sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-I or to Shri Haradhan Das,

FTDO, DES-I Section. Their email addresses are: darshan.sinsh@nic.in &
haradhan.das@nic.in/ncl.deft@nic.in. All firms are also requested to mail/send their present

valid email addresses so that correspondences can be made through email only.

The meeting No. 1 0/ I 7 of the Norms Committee (NC-I) for the licensing year 2016-201 7 was held

on 16.08.2016 under the Chairmanship of Sh. Darshan Singh, Additional Director General of Foreign

Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign

Trade Policy 2015-2020 / Handbook of Procedure Volume. The following Members of the Committee

were present in the meeting: -

SI.No. Name of the representatives &

their Designation

Room No. Telephone No. Department

Sh K.K.Tiwaril.A 476 23063321 DHl′ U.B.

2. Sh S.K.Jain′  D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

3. Sh.  Kanwa‖ nder Singh  Sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

4. Sh.Haradhan Das′ FttDO 404 23061562 Ext.265 DGF丁′U.B.

I - The Committee considered the individuol coses of the oaendo of this meetina aeneroted throuah the
online svstem of NlC. The decisions token thereon ore as under:-

Case No.:1/23/80‐ ALC2/2013  Paty Name:APEX TEST
TECHNOLOGIES,

RLA File

:07/24/040/00310/AM14/

汗
ζg｀こ孫菌慕̈ ~

呼
玩面肩面硬而局硬薄而天mT籠

::Ⅲ蕊 55晨Ш ″ ~

Lic.No/Date:0710101331  1Defer

17.01.2014             1Date:27.09.2016

Meet No/Date:10/80‐

ALC2/2016
16.08.2016

Status:
Deferred

IHQ File

l 101/80/050/00427/AM14/

IDecision:The Committee noted that the flrm's reply dated 16.03.2015 sentto DEIT on 23.03.2015

1fO110Wed by reminders on 24.06.2015;20.07.2015,H.09.2015,28.12.2015 and 28.04.2016 to expedLc
lcominents.

ICase is deferred to 27.09.2016.

IMeet No/Date:10/80-

‐ALC2/2016
116.08.2016

1Lic.No/Date:0510378994
111.02.2014

H」掟式各HAN DAS

Status:
Closed

Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi



Decision: The Committee noted that the firm vide their letterNo.Botil-1668/0510378994/KKR dated

19.07.2016 has informed that the above mentioned AA has been surrendered by them and accordingly
decided to close the case.
IRA may take further necessary action accordingly a■ er conflrlning the fact of surrender.

ICase No.:46/3/80-ALC2/2014  Paty Name:BOTIL OIL T00LS'Mcet No/Date:10/80-
I                     INDIA PVT LTD(FORMERLY :ALC2/2016
1                    BAKER OIL             16.08.2016

HQ File:01/80/050/00057/AM15/RLA File
i:05/23/040/00457/AM14/

Decision: The Committee noted that the firm vide their letter No.Botil-1668/0510380277/KKR dated
19.07.2016 has informed thatthe above mentioned AA has been surrendered by them and accordingly
decided to close the case.

RA may take further necessary action accordingly after confirming the fact of surrender.

Status:
Closed

ICase No.:4/3ノ 80‐ALC2/2014   Parり Name:MOTHERSON   IMcet No/Date:10/80-
lSUMISYSTEMS LTD.,     IALC2/2016

116.08.2016

IHQ File
:01/80/050/00015/AM15/

Lic.No/Date:0510380277

26.02.2014

Status:
Deferred

Lic.No/Date:0510380488 1Dcfer
27.02.2014             1Date:27.09.2016

:Decision:The Committee noted that the f11111's application has bccn scnt to C&PC on 16.04.2014

識鳳sthttξ露l就籠よ:魚徽 t∫[:鰐 l魚 :&1壌 ::1'。il:t:踪∫1ld留猟1鷺露
IChaillllan to Joint Secretary;C&PC has been issued on 23.07.2015 and 29.12.2015 to expedite
iconlinents.

ICase is deferred to 27.09.2016.

IHQ Flle
:01/80/050/00082/AM15/

RLA File

:05/24/040/00454/AM14/

RLA File

:04/24/040/00289/AM14/

Mcet No/Date:10/80-

ALC2/2016
16.082016

Mect No/Date:10/80-

ALC2/2016
16.08.2016

Decision: The commiftee noted that the firm has not replied to deficiency (raised by DIPP vide ID
,No.l2l54/2016-TSW9 dated 05.07.2016) letter sent to them on 18.07.2016 and decided to send linal
rreminder to the firm to furnish reply failing which the case will be rejected without further notice with
direction to them to pay applicable custom duty with interest for EODC.
:Case is deferred to27.09.2016.

iCase No.:71/3/80‐ ALC2/2014  Pa■ y Namc:AEROTO
IBOLDROCCHIINDIA PVT.
ILTD.,

IRLA File

:04/24/040/00284/AM14/

:Case No.:72/3ノ 80‐ALC2/2014  :Paty Name:AEROTO
BOLDROCCHIINDIA PVT.
ILTD.,

HQ File

:01/80/050/00083/AM15/

Lic.No/Date:0410156176 1Defer
12.03.2014              Date:27.09.2016

Status:
Deferred

Status:
Deferred

Lic.No/Datc0410156209 1Detr
i3.03.2014         1Date:27.09.2016

Decision: The committee noted that the firm has not replied to deficiency (raised by DIPP vide ID
No.l2l54l20l6-TSW10 dated 05.07 .2016) letter sent to them on I 8.07.2016 and decided to send final
reminder to the firm to fumish reply failing which the case will be rejected without further notice with
direction to them to pay applicable custom duty with interest for EODC.
Case is deferred to 27 .09.2016.



Parり Name:THERMAX
BABCOCK&WILCOX
ENERGY SOLUTIONS PVT.
ILTD

IHQ File               RLA File
:01/80/050/00566/AM15/       :31/83/040/00168/AM15/

IDecision:The cOmmittee noted that the irm's reply
.27.11.2015 for comincnts.

Casc is deferred to 27.09.2016.

ILic.No/Datei3 H 0065036 1Defer

110.11.2014              ‐Date:27.09.2016

IMeet No/Date:10/80-
:ALC2/2016
116.08.2016

dated 19.11 2015 has been sent to E)Hl on

Case No.:3/2 4180-ALC2l20l5 Parry Name: BECTON Mcet No/Date:10/80-

町

~~‐

||

IHQFile

IDICKINSON INDIA PRIVATE IALC2/2016
1LIMITED               16.08.2016

RLA File

-U"N"/D"t"05to3r19t? 
lD"f.r -

,:01/80/050/00440lAVl6l :052310401003461AM151 I l.l1.2014 ,Date:27.09.2016

Decision: The committee noted that reminder for hard copy of the firm's application was issued on

',03.06.2016 and 1 8.07.2016 through email to the firm and RA to forward hard copy of the application for
tconsideration of the case and decided to send final reminder to them to forward hard copies of the
:application failing which the case will be closed by DGFT HQ.

Case is deferred to 21 .09.2016.

~F繭面而~
|

HQ Filc RLA File

101/80/050/00480/AM15/       :07/24/040/00297/AM15/       12611.2014              1Date:27.09.2016.

Decision:The committee noted that the fII:H's application has bccn sent to MSME on 18.12.2015 for

comments.Case is deferred to 27.09.2016.

lCase No.:3/21180-ALC2l20l4 iParty Name: ISGEC HEAVY iMeet No/Date:10/80-

I iENGINEERING LIMITED ltrcznorc
Ii I 116.08.2016

l0l.HO File- 
_"--*hLA 

Fib --- lli"N"/D"t"0s1039%t--l:orTeotosotoo4TstAutv 
i:05t23to4otoo3s2/AMrs/ loz.tz.zot+

iDecision: The committee noted that the firm's reply dated 21.09.2015 has been
'tzl.tt.zot5 for comments. Case is deferred to27.09.2016.

~闘
ご

~

IDeferred

B鳶ち7.09.2016
sent to E)HI on

Iro.or.zoro I

-lit..N"/D"t.'J5lo3%e: F"f.r -
11 :01/80/050/00585/AM15/       :05/24/040/00393/AM15/       112.12.2014              1Date:27.09.2016

1Decision: The Committee noted that the■ rm's reply sent to C&PC on ll.02.2015 foHowed by

lreminder On 18.05.2015,DO letter dated 23.07.2015 and 29.12.2015 to expedite comments.      |

iCase is dcferred to 27.09.2016.

\\*.
HARADHAN DAS

Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi
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P/24/80-ALC2/2014需

Name而 剛 HcuREttF面

|

Lic.No/Date:0510392394  Defer

12.12.2014

Status:
Deferred

Date:27.09.2016

Status:
Deferred

Defer
Date:21.09.2016

Status:
Deferred

Date:21.09.2016

sent to C&PC on

11213品児50/00586/AM15/  1戦ち刷iO/00394/AM15/
IDecision:The COmmittee noted that the fli111's reply sent to C&PC on ll.02.2015 followed by

renlinder on 1 8.05.2015,DO letter dated 23.07.2015 and 29.12.2015 to expedite cominents.

ICase is deferred to 27.09.2016.

,Case No.:42124180-ALC2l20l4 party Name: POLY MEDICURE Meet No/Date: 10/80-
LTD. ALC2I2OI6

r I ;16.08.2016

HQ File IRLA File rlic.No/Date:0510392395
l3 :o t)soroso/00587/AM I 5/ :05t24t040t004oi tAMt 5t 12.12.2014

,Decision: The Committee noted that the firm's reply sent to C&PC on 11.02.2015 followed by
reminder on I 8.05.2015, DO letter dated 23.07 .2015 and 29.12.2015 to expedite comments.

１

一

1  1Case No.:52/24/80‐ ALC2/2014 1Patty Namei STERICAT     Mcet No/Date:10/80-
IGUTSTRINGS PVT.LTD.   ALC2/2016

16.08.2016

14 1HQ File RLA Flle Lic.No/Date:0510392401  Defer

、   :01/80/050/00597/AM15/      105/24/040/00414/AM15/       12.122014

1  1Decision:The COmrnittee noted that the f11lH's reply dated 13.01.2016 has been
1  20.01.2016 for exarnination and comments.Case is deferred to 27.09.2016.

F面繭C2/2014 Paty Name:POLY MEDICURE IMeet No/Date:10/80-    Status::LTD                  ALC2/2016          1Deferred

Status:
Deferred

担漱誦:蕊戸1RLA File:05/24/040/00426/AM15/

116.08.2016 I

-ii[.N./D"t"0sl03%90 D.f*
19.122014 Date:27.09.2016

Decision: The Committee noted that the firm has not replied to the C&PC deficiency letter dated
04.05.2016 sent to them on 05.05.2016 and decided to send final reminder to the firm to furnish reply
failing which the case will be rejected without further notice with direction to the firm to pay applicable
custom duty with interest for EODC. Case is deferred to 27 .09.2016.

‐  Case No.:38/24/80‐ ALC2ノ2014 1Parり Name:POLY MEDICURE MeetNo/Date:10/80-    Status:
I                       LTD.                 ALC2/2016          Deferred

16.08.2016

HQ Filc              RLA File              Lic.No/Date:0510392526  Defer

1161:01/80/050/00583/AM15/    1:05/24/040/00440/AM15/    19.12.2014        Date:27.09.2016

1  Decision:The COmlnittcc notcd that thc f11lH has not replied to the C&PC dcflciency letter dated

l  104.05.2016 sentto them on 05.05.2016 and decided to send rlnal renlinder to the fllHi tO furllish rcply

l failing which the case will be raected without flltther notice wtth direction to the nrm to pay applicable

.  custom duty with intcrest fOr EODC.Casc is deferred t0 27.09.2016.

F胃

而 画 面 面 而
~覇

m需 蒻 ジ
=騒

Ж FO/80‐



HQ File               RLA Filc              lLic.No/Datc:0510392573 1Defer
101/80/050/00588/AM15/     :05/24/040/00447/AM15/      24.12.2014            Date:27.09.2016

1Decision:The Comnlittec noted that thc■ 1lH's application has been sent to C&PC on ll.02.2015

1fOl10Wed by reminder on 18.05.2015,DO leters dated 23.07.2015 and 29.12.2015 to expedite
comments.Casc is deferred to 27.09.2016.

Status:
Deferred

ILic No/Date:0510392621  Defer

30.122014              ‐Date:27.092016

ICase No.:39/24/80‐ALC2/2014 1Parり Name:POLY MEDICURE IMect No/Datc:10/80‐
ILTD.                ‐ALC2/2016

116.08.2016

酬3品児5υ∞
"″
AM Ⅳ

IHQ File

19:01/80/050/00549/AM15/

:HQ File

20:01/80/050/00548/AM15/

HQ File

:01/80/050/00634/AM15/

RLA File

:05/24/040/00456/AM15/

RLA File

:53/24/040/00014/AM15/

RLA File

:53/24/040/00013/AM15/

IMcet No/Date:10/80‐
lALC2/2016
11608.2016

Decision: The Committee noted that the firm's application has been sent to C&PC on 11.02.2015
followed by reminder on 18.05.2015, DO letters dated 23.07.2015 and 29.12.2015 to expedite
comments. Case is deferred to21.09.2016.

Case No.:4/24/80‐ ALC2/2014  Party Name:TERUMO
PENPOL LIMITED

Status:
Deferred

Decision: The Committee noted that the firm has not replied to the C&PC deficiency letter dated
18.05.2016 sent directly to the firm and decided to send final reminder to the firm to furnish reply
failing which the case will be rejected without further notice with direction to the firm to pay applicable
custom duty with interest for EODC. Case is deferred to 21.09.2016.

Case No.:3/24/80¨ ALC2/2014  Parり Name:TERUMO
PENPOL LIMITED

ILic No/Datc:5310018469  Defer

:06.01.2015 Date:27.09.20161

IMcet No/Date:10/80‐     Status:
IALC2/2016          1Deferred
11608.2016

:Lic.No/Date:5310018470 1Defer

114.01.2015              Date:27.09.2016

獅
「
~……~~‐ ~~~¨……

lMeet No/Date:10/80-

lALC2/2016
116.08.2016

:Lic.No/Date:1710006043

i30.01.2015

1鵬d

鵬 :蒜:

Decision: The Committee noted that the firm has not replied to the C&PC deficiency letter dated
18.05.2016 sent directly to the firm and decided to send final reminder to the firm to furnish reply
failing which the case will be rejected without further notice with direction to the firm to pay applicable
custom duty with interest for EODC. Case is deferred to 21 .09.2016.

ICase No.:75/27/80‐ ALC2/2014  Parり Name:MOTHERSON   ‐Mcet No/Date:10/80-
I                      SUMISYSTEMS LTD。 ,      IALC2/2016

16.08.2016

21ツ
Q RL Ю1/80/050/00700/AM15/職

ち刷 iO/00487/AM15/   腎 ざ %RlCЮ
510392875

Decision: The Committee decided to ratiB/ the norms for the above mentioned AA on repeat basis
with AA No.05 10328602 dated 29.06 .2012 as requested by the firm vide its letter dated I 8.07 .2016.
RA may take further necessary action accordingly.

Ctte N∝ 927“―ALC22m4 1鵠
誌器ぎ鵬 I↑冨
LTD

RLA File

l17/24/040/00180/AM15/

22

\{ffipaeHAN DAs
Pof,on trade DeveloPment Officer

bireciorate General of Foreign Trade

Deoartment of Commerce
UdYog Bhawan, New Delhi



Decision: The Committee noted that the firm's application has been sent to C&PC on 11.02.2015
followed by reminder on 18.05.2015, DO letters dated 23.01.2015 and 29.12.2015 to expedite
comments. Case is deferred to27.09.2016.

ICase No.:62/3/80-ALC2/2015  Paty Name:L&T― MHPS
TURBINE GENERATORS
PRIVATE LIMITED

RLA File

:03/95/040/00743/AM15/

Mcet No/Date:10/80-
IALC2/2016

116.08.2016

Lic.No/Date:0310793788

11.02.2015

lstatus:
'Deferred

,Defer
:Date.'21 .09.2016

12.04.2016 for

23 HQ File
:01/80/050/00062/AM16/

IDecision:The Committee
comments,Case is defered

noted that the f11111's reply dated 07.04.2015 sentto DHl on

to 27.09.2016.

14器品泥5υ00683ハMly

ICase No.:58/27/80-ALC2/2014 1Parり Name:POLY
LTD.

MEDICURE‐ Meet No/Date:10/80¨
ALC2/2016
16.08.2016

Lic.No/Date:0510393179  Defcr

rStatus:
Deferred

IDate:2709.2016

to C&PC on ll.02.2015
29.12.2015 to expedite

,Status:

Deferred

~~1職

蹴α00ふm5'~~|

RLA File

:05/23/040/00518/AM15/

Parり Name:DYNAMATIC
TECHNOLOGIES LIMITED,

RLA File

:07/24/040/00422/AM15/

LTD(FORMERLY BAKER OIL 116.08.2016

12.02.2015

Meet No/Datei1 0/80-     Status:

ALC2/2016          Deferred

Lic.No/Date:0510393197  1Defer

16.02.2015 Date127.09.2016

Decision: The Committee noted that the firm's application has been sent
followed by reminder on 18.05.2015, DO letters dated 23.07.2015 and

, ,comments. Case is deferred to27.09.2016.

Case No。 :66/27/80-ALC2/2014 Pary Name:BOTIL OIL
IT00LSINDIA PVT

2, Decision: The Committee noted that the firm has been asked to furnish a ceftificate from the duly
, ,authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to

the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014 and
r decided to issue final reminder asking them again to furnish the requisite essentiality certificate from

the Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas failing which the case
rwill be rejected without further notice with direction to the firm to pay applicable custom duty with
interest for EODC. Case is deferred to 27 .09.2016.

Meet No/Date:10/80¨    Status:
ALC2/2016          1Approved
16.08.2016              1

Lic.No/1Date:0410160192   ‐
24.02.2015              1

Decision: The Committee decided to ratify the norms for the above mentioned AA on net to net basis
with accountability clause for import item No.l and Diamond Tool (import item No.2) up to 4%o of
FOB value may be allowed.
RA may take further necessary action accordingly.

HQ File

:01/80/050/00691/AM15/

|  ‐Case No.:17/27/80-ALC2/2014

1271

1HQ File
1  101/80/050/00642/AM15/

26

ICase No.:16/27/80-ALC2/2014  Parり Name:FREEDOM
OPTHALMIC PRIVATE
ILIMITED,

HQ File:01/80/050/00641/AM15/RLA File

:04/24/040/00293/AM15/

Mcet No/Date:10/80-

ALC2/2016
16.082016

1躙鼎
α開∝囲58鳶ち7Юtt6



Decision: The committee noted that the firm's reply dated 12.02.2016 has been sent to MSME on
18.02.2016 for examination and comments. Case is deferred to27.09.2016.

Case No。 :68/27ノ80-ALC2/2014 Patty Namei BOTIL OIL
T00LSINDIA PVT

HQ File

:01/80/050/00693/AM15/

HQ File

:01/80/050/00014/AM16/

LTD(FORMERLY BAKER OIL

RLA File

:05/23/040/00543/AM15/

LTD(FORMERLY BAKER OIL

RLA File

:05/23/040/00557/AM15/

RLA File

:53/24/040/00018/AM15/

RLA File

:05/23/040/00580/AM15/

Parり Name:SOPLAR INDIA
PVT.LTD,

Mcct No/Date:10/80‐

ALC2/2016
16.08.2016

Mect No/Date:10/80‐

ALC2/2016
16.08.2016

Mcet No/Datc:10/80-

ALC2/2016
16.082016

Status:
Deferred

Status:
Deferred

Status:
'Deferred

Status:
Deferred

ILic.No/Date:0510393425  'Defer

02.03.2015              1Date:27.09.2016

29 Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
rthe effect that the said goods are required for petroleum operations vide letter dated 20.06.2014 and
decided to issue final reminder asking them again to furnish the requisite essentiality certificate from
the Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas failing which the case
will be rejected without further notice with direction to the firm to pay applicable custom duty with
,interest for EODC. Case is deferred to 27.09.2016.

Case No.:14/3/80-ALC2/2015  Paty Name:BOTIL OIL
T00LS INDIA PVT

Meet No/Date:10/80‐

ALC2/2016
16.08.2016

Lic.No/Date:0510393507 1Defer
ll.03.2015              1Date:27.09.2016

29 Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014 and
decided to issue final reminder asking them again to furnish the requisite essentiality certificate from
the Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas failing which the case

,will be rejected without further notice with direction to the firm to pay applicable custom duty with
linterest for EODC. Case is deferred to 27.09.2016.

Case No.:35/3/80‐ ALC2ノ2015 ‐Pary Name:TERUMO
IPENPOL LIMITED

30119晨 |):50/00035/AM16/

31器品児50Ю 0020ハ Mlα

Lic.No/Date:5310018479 1Dcfcr
17.03.2015              1Date:27.09.2016

Decision: The Committee noted that the firm's application has been sent to C&PC on 11.02.2015
followed by reminder on 18.05.2015, DO letters dated 23.07.2015 and 29.12.2015 to expedite
comments. Case is deferred to 27 .09.2016.

Case No.:20/3/80‐ ALC2/2015  Palty Name:AUTOMAT
IRRIGATION PVT LTD.

Decision: The Committee noted that the firm's application has been sent to C&PC on 11.02.2015
followed by reminder on 18.05.2015, DO letters dated 23.07.2015 and 29.12.2015 to expedite
comments. Case is deferred to27.09.2016.

Lic.No/Date:0510393719 ,Defer
24.03.2015         ,Datei27.09.2016

Meet No/Date: l0/80- lStatus:
ALC2l2Ol6 Deferred
16.08.2016 

I

r-rnnjfiffffi DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi
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Case No.:8/9/80‐ ALC2/2015



師 le RLA File

:01/80/050/00193/AM16/       :07/21/040/01140/AM15/

Decision:The Committee noted that thc flrm's rcply

22.02.2016 for comments.As MSME has requested to

thenl on 03.06.2016.Case is deferred to 27.09.2016.

Lic.No/Date:0710107912 1Dcfcr
24.03.2015 IDatei27.09.2016

dated 26.01.2016 has been sent to MSME on
send copy the reply again which was sent to

Case No.:46/3/80-ALC2/2015  Parり Name:DYNAMATIC
TECHNOLOGIES LIMITED,

Meet No/Date:10/80‐

ALC2/2016
16.08.2016

Mcet No/Date:10/80-

ALC2/2016
16.08.2016

Lic.No/Date:0710107942

26.03.2015

Status:
rDeferred

IStatus:

IDeferred

'DeferiDate:27.09.2016

33 HQ File RLA File

:01/80/050/00046/AM16/       :07/24/040/00462/AM15/

‐Decision:The Committee noted that the flrm's reply dated

18.03.2016 for conlinents.Case is deferred to 27.09.2016.

ICase No.:65/3/80‐ALC2/2015  Paty Namc:PROMAC
ENGINEERING INDUSTRIES
LIMITED,

14鶉ょ鳳6鳳蔦
~~1蕩
蘊蕊;荻蔦:「

~

Decision: The Commiffee noted that the firm's reply dated 22.03.2016 has been sent to DHI on
28.03.2016 for comments. Case is deferred to27.09.2016.

Decision: The Committee noted that the firm's reply dated 11.08.2016 sent through
forwarded to MSME through email for examination and comments.
Case is deferred to27.09.2016.

Status:
:Deferred

I

rDefer

Date:21.09.2016

email has been

Lic No/Date:0710107930  1Defer

25.03.2015              1Date:27.09.2016

15.03.2016 has been sentto MSME on

Case No。 :21/3/80-ALC2/2015  Paty Name:INTERPUMP    Meet No/Date:10/80-
HYDRAULICSINDlA PVT.  ALC2/2016

|                     ILTD.,

瑚隠蕊蔦1罵I~~IW競脇詰扁ζ
116.08.2016

:Lic.No/Date:0410160379

101.04.2015

Mcet No/Date:10/80-

ALC2/2016
16.08.2016

^ - HQ File RLA File Lic.No/Date:34l}O4l122 Defer
ro :01/80/05 OlOOlgT lAMl6l :341241040100263lAMl5l 06.04.2015 Date:21 .09.2016

Decision: The Committee noted that the firm's application has been sent to C&PC on 31.07.2015
followed by reminder on 07.10.2015 and decided to send another reminder to C&PC to expedite
comments. Case is deferred to27.09.2016.

ICase No.:12/9/80‐ ALC2/2015  Pa■y Namc:NETAFIM
IRRIGAT10N INDIA
‐PVT.LTD.

Case No.:34/3/80¨ ALC2/2015  Party Namc:TERUMO
PENPOL LIMITED

Status:
Deferred

Status:
Deferred

HQ File

371:01/80/050/00034/AM16/

Mcet No/Datei10/80¨

ALC2/2016
16.08.2016

RLA File              Lic.No/Date:5310018490 1Defer
i53/24/040/00021/AM15/       110.04.2015               1)ate:27.09.2016

Decision: The Committee noted that the firm has not replied to the C&PC deficiency letter dated
02.06.2016 sent directly to the firm and decided to send final reminder to them to furnish reply failing
which the case will be rejected without further notice with direction to the firm to pay applicable
custom duty with interest for EODC. Case is deferred to 27.09.2016.
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"19品児50/00190/AM附

42‐
Case No.:6/1/80¨ ALC2/2016

LTD.,

RLA File

:04/24/040/00051/AM16/

Parり Name:LARSEN&
TOUBRO LIMITED

11608.2016

Lic.No/Date:0410160643

05,06.2015

ALC2/2016
16.08.2016

Lic.No/Date:0910062161

10.062015

Meet No/Date:10/80‐

ALC2/2016
16.08.2016

Lic.No/Date:0310796882

IDeferred

|

IDate:27.09.2016

email has been

Status:
:Deferred

lDefer

lDate:27.09.2016

email has been

Status:
Rejected

Status:
Approved

ILTD., 16.08.2016

FHQFil「
~~………~~――FRLA両お       匝馬茂面両o160639~‐ betr

:01/80/050/00189/AM16/ :04/24/040/00053/AM16/ 105.06.2015

HYDRAULICSINDIA PVT. :ALC2/2016

Decision: The Committee noted that the firm's reply dated 11.08.2016 sent through
forwarded to MSME through email for examination and comments.
Case is deferred to 27 .09.2016.

Case No.:5/9180-ALC2l20l5 Parfy Name: INTERPUMP Meet No/Date:10/80-
HYDRAULICSINDIA PVT. IALC2/2016

Decision: The Committee noted that the firm's reply dated 11.08.2016 sent through
forwarded to MSME through email for examination and comments.
Case is deferred to 27 .09.2016.

Case No.: ll6/80-ALC2l2Ol5 Parfy Name: DILIGENT SCM Meet No/Date:10/80-
SOLUT10NS PRIVATE
ILIMITED

IHQ File:01/80/050/00106/AM16/IRLA File

40                             :09/24/040/00129/AM16/

iCase No.:4/l t80-ALC2l20l6 lPurty Nur., LARSaN &
i lTouBRo LrMrrEDli
lt
F0 Ftt" r r/8 uoso/0046a At At6/ ffia rtr"

Decision: The Committee noted that the firm has not replied to the deficiency (raised by MSME) letter
sent to the firm on 03.06.2016 followed by final reminder on 1 8.07.201 6 through email and decided to 

',

reject the case with direction to the firm to pay applicable custom duty with interest for EODC.
RA may take further necessary action accordingly.

:03/95/040/00910/AM15/        25.06.2015

Decision:Thc committce decided to ratitt the nOrms based upon the written rccommendation of DIPP

vidc ID No. 12/69/2016-TSW/41 dated 16.08.2016 as under:―

Description of export item may be

Carbon Steel Pipe & Fittings"

Quantity of import item at Sl. No. 1

basis with accountability clause.

Quantity of import item at Sl. No. 2
basis with accountability clause.

amended as " Piping Spool containing standard Alloy &

may be allowed as 1500 Kgs. (1947 Nos.) on net to net

may be allowed as 40000 Kgs.( 2076 Nos.) on net to net

lmport item at Sl. No. 3 shall be of relevant grade and dia. as contained in the export products;
and its quantity may be allowed as 130305 Kgs.( 1139 Meters) inclusive of 2% wastage.

RA may take further necessary action accordingly.

~~~~翼

[悪」曳RFξ・シ:0‐
~

'Status:

Deferred



HQ Filc
‐
RLA File

~~~~「

焉屁忌.2016~~~~~一
―一

~~面
高 面 而 而 796881

~1淵
I I

:01/80/050/00464/AM16/       :03/95/040/01011/AM15/       25.06.2015

1Decision:The Committee noted that the nllll's reply dated 02.08.2016 has been

111.08.2016 for conlinents.Case is deferred to 27.09.2016.

~~限
T開
帆∝ICase No.:7/1/80‐ ALC2/2016   1Paty Name:LARSEN&

.                     TOUBRO LIMITED

IHQ File:01/80/050/00465/AM16/RLA File
l                              :03/95/040/01016/AM15/

:Decision: The Committee noted that the firm vide its email dated I 8.07.2016 has informed that the
rabove mentioned AA has been surrendered and accordingly decided to close the case.
RA may take further necessary action accordingly.

ICase No。 :5ノ1/80-ALC2/2016 Mcet No/Date:10/80-

ALC2/2016
16.08.2016

ffi
130.06.2015

dated 05.08.2016 has been sent to DIPP on

ICase No.:1/18/80‐ALC2/2015  Parり Name:FREEDOM
l                    10PTHALMIC PRIVATE

LIMITED,

IHQ File:01/80/050/00373/AM16/RLA File              Lic.No/Datc:0410160803
.                              :04/24/040/00094/AM16/        ■4.07.2015

1Decision:The Committee decided to ratltt the n0111ls fOr the above mentioned AA on net to net basis

,with accountability clause.
.RA may take further necessary action accordingly.

Case No.:2/1/80‐ ALC2/2016   Party Name:ARCELOR

Lic No/Date:0310796878

25.06.2015

Party Name:LARSEN&
TOUBRO LIMITED

Status:
Deferred

iD"f..
),Date.21 .09.2016

Meet No/Date:10/80-

ALC2/2016
1608.2016

Mcet No/Date:10/80-
‐ALC2/2016
‐1608.2016

Status:
Rejected

IHQ File 101/80/050/00002/AM17/RLA FileIHQ File 101/80/050/00002/AM17/RLA File              Lic No/Date:0310798061  ‐

|                             |:03/94/040/00286/AM16/        10.08.2015               1

1Decision:The COmmittee noted that the flrm has not replied to the deflciency(raised by DHl)letter

sent to the firm on 03.06.2016 followed by final reminder on 1 8.07.201 6 through email and decided to
,reject the case with direction to the firm to pay applicable custom duty with interest for EODC.
RA may take further necessary action accordingly.

MITTAL DHAMM
PROCESSING PVT.LTD.

‐Case No.:3/12/80-ALC2/2015 Party Name:IND― SPHINX
PRECIS10N LTD.,

a7 Hq rit.
:0 l/80/050/002501 AMt6l

Decision: The Commiftee

IRLA File

:22/24/040/00033/AM16/

noted that RA has not replied

~翻
ぽ
げ
諄
「

…
悪諏需
画面53021諏覇蕊::蕊

i to reminder sent to them on 18.07.2016

儡
10 HARADHAN DAS

Foreign Trade Development Officer
Directorate Geno,.' -' Fo.eiqn Trade

Department oI uul,,ri,,-.r ce
Udyog Bhawan, New Delhi

「

l :    _                   |「 |l                        l



lthrOugh email also remind RA through cmail separately for conЯ rming that the abovc mentioned AA

lhaS been issued on repeat basis and decided to send another reminder to RA to conf1111l the status ofthe
lcase.

ICasc is deferred to 27.09.2016.

iCase No。 :22/7/80‐ ALC2/2016  Par"Name:GODREJ&BOYCE IMcet No/Date:10/80¨     Status:
I                      MFG.CO.LTD,           ALC2/2016          1Approved

116.08.2016              1
:HQ File:01/80/050/00243/AM17/RLA File            Lic.No/Date:0310802007

.                              :03/94/040/00873/AM16/        22.01.2016

1Decision:Thc cOmmittee decided to ratitt the n0111ls baSed upon thc written recommendation ofDIPP
lvide ID No.12/69/2016-TSW/48 dated 16.08.2016 as under:―

1  1.  Net Empty weight of 88200 Kgs.may be specified with the quantities of each export product

l   at SIo No.1′ 2&3.
1  2.  Net Empty we:ght of 82050 Kgs.mav be specified with the quantity of each export product at

i   Sl.No.4&5.
1 3.Net Empty weight of 98210 Kgs.may be specried w:th the quantty of each export product at
,   Si.No.6&フ .

1 4.Net Empty weights of 55650 Kgs.′ 48650 Kgs.&68750 Kgs.may be specined wtth the

l      quantities of export products at SI.No.8′ 9&10 respectiveiy.

1  5. Word″ Relevant″ may be prenxed wtth the descttption ofimport kems at SI.No.lto 4&11
1       to 15.

1  6. Quantity ofimportitem at SI.No.l mav be allowed as 31444 Kgs.as l.25 Kgs./kgo COntent in

l     the expOrt products aftertaking 1/3rd recovery from scrap.

7. Quantity ofimportitem at SI.No.2 may be allowed as 34801 Kgs.as l.337 Kgs./kg.cOntent

l      in the expOrt products aftertak:ng 1/3rd recovery from scrap.

481 8. Quantky ofimport ttem at SI.No.3 may be allowed as 6253 Kgs.as l.664 Kgs./kg.COntent in

l     the eXpOrt products aftertaking 1/3rd recovery from scrap.

1  9・  Quanttty ofimportitem at SI.No.4 may be allowed as 89870 Kgs.as l.072 Kgs./kg.COntent in

l    the eXpOrt products aftertaking 1/3rd recovery from scrap.

1  10.Quanthy ofimport■ em at SIo No.5 may be allowed as l19 Nos.on net to net basis.Duty free

l      Weight Ofthis item may be a‖ owed as 423393 Kgs.inclusive of 10.1° /O wastage after taking 20

1 1    %reCOVery from scrap.
‐  11. Quantity ofimport item at SI.No.6 may bea‖owed as 49 Nos.on net to net basis.Duty free

l  l      weight ofthisitem may be a‖ owed as 32846 Kgs.inclusive of 32.5%wastage aftertaking 20 0/O

l      recovery fron∩ scrap.

‐  1  12. Quantity ofimportitem at SI.No。 7 may bea‖ owed as 150 Nos.on net to net basis.Duty free
l l   Weight ofthis kem may be allowed as applied fori.e.160 Kgs.inclusive of 4.76%wastage.

‐  1  13.Quantity ofimportた em at SI.No.8 may be a:lowed as 20 Nos.on net to net basis.Duty free

i l   Weight ofthis ttem may be allowed as applied fori.e.10 Kgs.inclusive of 4.76%wastage.
| 1  14.Quanttty ofimport item at SI.No.9 may be allowed as 80 Nos.on net to net basis.Duty free

l   Weight Ofthis kem may be allowed as applied fori.e.5020 Kgs.inclus市 e of4.76%wastage.
1  15. Quantity ofimpOrt item at S:.No.10 may be a‖ owed as 4 Nos.on net to net basis.Duty free

l      Weight Ofthisitem may be a‖ owed asapp‖ ed fori.e. 19974 Kgs.inclusive of 4.76%wastage.

| :  16.Quantた y of importたem at SI.No.1l may be allowed as l18836 Kgs. (73326 Meters)

| l   inClusive of 4%wastage as U― tubes are involved.

| 1 17.Quantky ofimportた em atSl.No.12 may be allowed as 128 Kgs.(148.l Meters)inClusive of 2

1 1   %WaStage.
| 1  18.Quantky ofimport ttem at SIo No.13 may be allowed as 24428 Kgs.(20191.3 Meters)induS市e

11 rraWtrnll DAS- 
-

Foreign Trade Development Officer
Directorate General of Foreign Trade

DePartment of Commerce
UdYog Bhawan, New Delhi



of 4 o/owastage as U-tubes are involved.
19. Quantity of import item at Sl. No. 14 may be allowed as 9391 Kgs. (5420.9 Meters) inclusive

of 4% wastage as U-tubes are involved.
20. Quantity of import item at Sl. No. 15 may be allowed as 64.4 Kgs. (68.4 Meters) inclusive of 2

% wastage.
21. Quantity of import item at Sl. No. 16 may be allowed as 24 Nos. on net to net basis. Duty free

r weight of this item may be allowed as applied for i.e. 4717 Kgs. inclusive of 4.76 % wastage.
22. Quantity of import item at Sl. No. \7 may be allowed as 951 Kgs.(367 Nos.) on net to net basis.

23. Quantity of import item at Sl. No. 18 may be allowed as 14708 Kgs.(4466 Nos.) on net to net
basis.

24. Quantities of import items at Sl. Nos. L9,20,2L &22 may be allowed as 4848 Kgs., 32299
Kgs., and 4848 Kgs. &27451. Kgs. respectively.

;RA may take further necessary action accordingly.

|  ICase No.:7/7/80-ALC2ノ 2016  Parり Name:DYNAMATIC
ITECHNOLOGIES LIMITED,

P  im;

1019品児5υ∞Z νAMロ

IHQ Filc

|

1鶴λttυ00975ハMlα

IRLA File

:03/95/040/00834/AM16/

IRLAile

IMeet No/Date:10/80-

IALC2/2016
116.08.2016

1Lic.No/Date:0710109372

109.02.2016

has been sentto MSME on

1濡

…

1
|

‐
― ― ― ――― …

‐
一 ― ― 一 ― ― ― ― ― ―

:

24.06.2016 forlDecision: The Committee noted that the firm's application
comments. Case is deferred to27.09.2016.

|  ICase No.:20/7/80‐ ALC2/2016  Pa●y Name:POLYCAB
,PVT.LTD.

WIRES MeetNo/Date:10/80-

:ALC2/2016
116.08.2016

IMcet No/Date:10/80-

:ALC2/2016

116.08.2016

ILic.No/Date:0310802488  Defer

111.02.2016             1Date:27.09.2016

Status:
Deferred

Status:
Deferred

IDecision:The Committee noted that DEIT vide their letter No.17(31)/2016-IPHW dated 22.07.2016

1has raised deflciency in the■ 1111's application and sent it directly to the flHn dccidcd to await reply from

the flilll.CaSe is deferred to 27.09.2016.

ICase No。 :9/7/80‐ ALC2/2016  Paty Name:ENERTECH     ,Meet No/Date:10/80-    Status:
ENGINEERING PVT LTD   ‐ALC2/2016         Deferred    ‐

:                           1                           116.08.2016             1

1HQ File              lRLA File              Lic.No/Date:0910063255  Defer
51101/80/050/00230/AM17/    1:09/24/040/00672/AM16/    11202.2016         Date:27.09.2016‐

IDecision:The Committee noted that the f11111's application was earlier sent to DHI on 24.06.2016 for

comments.Howcver,DHI has informed thatthis case pertains to MSME and accordingly NC decidedi

to send the case to ⅣISⅣIE for exanlination and comments.

‐Case is deferred to 27.09.2016.

「 F面
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「
駈玉ラ灘面
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52
Lic No/Date:0510397752  Defer

101/80/050/00239/AM17/      :05/23/040/00519/AM16/       129.02.2016              Date:27.09.2016.

IDecision:The Committee nOted that the flrln has nOt rcplied to thc dcflciency(raisCd by DIPP)lettCr

I isent to the firm on 18.07.2016 through email and decided to send final reminderto them to expedite
] ireply failing which the case will be rejected without further notice with direction to the firm to pay

12 ,"*,.',ffirrr,,,,",.
Dire:t-ol1e. G en.rar oi Foiuign Trade

8r,iff'g'#,iji-"flL;jil:



rapplicable custom duty with interest for EODC. Case is deferred to 27 .09.2016.

Ψ
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甲 鱚
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1濶
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RLA File

ID° 191(80/050Ю
0232/AM17/ :09/24/040/00717/AM16/1/80/050/00232/AM17/   1:09/24/040/00717/AM16/   102.03.2016       1Dtte:27.09.20161

i tDecision: The Commiittee noted that MSME vide UO Note No.TL‐ 13024/119/2016-MNIIM&A■|| 二′シー 0■υニユ● ■H■  し υlllllllLLしし 1lυしOu tl14L lV■ 01V■ し  VluC Uヽ ノ  1、 u LC INυ .1し
‐1」 υ乙

"′

11ン′Zυ ■υ~lVllV■ lVI`χ ハ ー i

lDCMSヽ /1E dated 12.08.2016 has raised deflciency in the fllHl's application and decided to send it to thel
■1lH to fumish rcply(copy tO be sentto the nrm).case is deferred to 27.09.2016.

●器品児

甲
而満C2/2016獅

F0Fu;,or/80/o5o/oor 7FiAFl.
I i:05/2310401005371AM161

4.

5.
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L1 to 16 may be allowed as 8500 Kgs.,6327 Kgs., 2500,
respectively.

ILic.No/Date:0910063349 1Defer

Meet No/Date:10/80‐

ALC2/2016
16.08.2016

Status:
Approved

Decision: The committee decided to ratifo the norms based upon the written recommendation of DIPP
vide ID No.1216912016-TSW/54 dated 16.08.2016 as under:-

１

　

２

　
３

Net Fabricated weight of export items at Sl. No. 1 & 2 may be specified as 591 MT each.
Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1 to 4.

Quantities of import items at Sl. No. L,2,3 & 4 may be allowed as 1.0493 Kgs/Kg. content
in the export product as claimed by the firm.
Totalquantity of import items at Sl. No. 3 & 4 put together may be restricted as 93000 Kgs.

Quantity of import item at Sl. No. 5 may be allowed as 34 No. on net to net basis. Duty free
weight of this item may be allowed as 10018 Kgs. inclusive of 4.93 % wastage as claimed by
the firm.
Quantity of import item at Sl. No. 6 may be allowed as 6 No. on net to net basis. Duty free
weight of this item may be allowed as28440 Kgs. inclusive of 4.93 % wastage as claimed by
the firm.
Quantity of import item at Sl. No. 7 may be allowed as applied for i.e. 300 Kgs.( 6 Nos.)

Quantities of import items at Sl. No. 8, 9 & 10 may be allowed as 38900 Kgs., 600 Kgs. & 600
Kgs. respectively.
Quantities of import items at Sl. No.
Kgs.,200 Kgs.,9000 Kgs. & 9000 Kgs.

RA may take further necessary action accordingly.

54

６

　

　

　

７

８

9.

Case No.:6/7/80-ALC2/2016  Parり Name:DYNAMATIC
t                    TECHNOLOGIES LIMITED.

卜論温蔦戸―轟話話11・
|  IDecision:The Committee notcd that thc flrm's application has been sent

comments. Case is deferred to 27 .09.2016.
to MSME on 24.06.2016 for

|::ICaseNo。

:19/7/80-ALC2/2016 Paty Name:ARCELOR
MITTAL DHAMM
PROCESSING PVT LTD

Meet No/Date:10/80-
IALC2/2016

16.08.2016 町
~

|

13
,ffiNDAS

Foreion Trade Development Officer

bireciorate General of Foreign Trade

Deoartment of Commerce
UdYog Bhawan, New Delhi
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HQ File RLA File ‐Lic.No/Date104 101 61720 
‐
Defer

101/80/050/00240/AM17/       :04/24/040/00258/AM16/       118.03.2016               1)ate:27.09.2016

1Decision:The cOmmittee noted that DHI reprcsentat市 e present in the meeting has raised denciency in the

ifl1111's application as under and decided to ask the flΠ n to subnlit the inforlnation for consideration ofthe case:―

| (1)   Please specitt the name Ofthe Export Product.

ICaSe iS deferedto27.09.2016.

FN醐
7慇0二面 面

奮「 総 蘊 顆

Ъ7鶴3品児5υ∞郎αAM W
IRLA File

134/21/040/00609/AM16/

Decision:Thc Committee noted that DHI宙 de UO Note No.3(71)/16-TSW(B)dated 13.07.2016 has

l  :raiSed deflciency in the f11lH's application and decided to send it to thc frm to ftlrnish reply(copy tO bc
‐
sent to the fli111).CaSe is deferred to 27.09.2016.

「

ICase No.:8/1ノ 80-ALC2/2016 FP静丁流 AZAD~~~~~―
――

罰藻輌豆両面 ま頂預雨
I~~~間 面高扇

IENGINEERING PRIVATE   :ALC2/2016         1Deferred
iLIMITED            :16.08.2016         1

鶴 蹴 υ∞霧6/AMIα
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鼎 “

%∞
“

67

|

58 1Decision:The Committee noted that the DHl representat市 e prescnt in thc mccting has raised

deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

S.No.ll of technical details as mentioned in EN-4 of the application form.

I

lCase is deferred to 27 .09.2016.

,Case No.:2/4180-ALC2l20l6 Party Name: BOYSEN INDIA Meet No/Date:10/80- ,Status:

LIMITED ALC2l20l6 Closed
I 6.08.201 6

IHQ pit. :01/80/050/00l4,4lAl/ltil,nla pit" Lic.No/Dat",osro:sirz2
:0512310401005641AM161 0l .04.2016

59
,Decision: The Committee noted that RA, CLA, Delhi vide letter No.05/23l4010564/AM-|61ZALC-
I1CLA dated29.07.2016 has informed that the above mentioned AA has been issued on repeat basis
with AA No.0510394691 dated 24.06.2015 and accordingly decided to close the case.

RA may take further necessary action accordingly.

:05/23/040/00001/AM17/

Status:
Approved

IDecision:The committee decided to ratltt the n0111ls baSed upon the written recommendation ofDIPP
Ivide ID No.12/69/2016-TSW/60 dated 16.08.2016 as undcr:―

1 1.  Net Empty weight of export kems at SI.No.l to 8 may be specried as 19.5M丁′25 MT′

1    25 MT′ 128M丁′128 MT′ 36.60M丁′1.60 MT&1.60 MT each.

И 麒齢i:撫
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一 一

Mcet No/Datel1 0/80¨

IALC2/2016
116.08.2016

1Lic.No/Date:0510398147

106.042016

|



Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1 to 4.

Quantities of import items at Sl. No. 1, 3 & 4 may be allowed as L.O417 Kgs/Kg. content in I

the export product as claimed by the firm. l

Total quantity of import items at Sl. No. 3 & 4 put together may be restricted as 131000 Kgs.

Quantity of import item at Sl. No. 2 may be allowed as 75291 Kgs. (78404 Meters) inclusive
of 2 % wastage.

Quantities of import items at Sl. No. 5 to 9 may be allowed as applied for i.e. 3072 Kgs.,

1300 Kgs.,3820 Kgs.,5000 Kgs. & 5000 Kgs. respectively.

Quantities of import item at Sl. No. 10 may be allowed on net to net basis with
accounta bility cla use.

RA may take further necessary action accordingly.

ICase No.:16/7/80¨ ALC2/2016 Party Name: DEE Meet No/Date:10/80-

IDEVELOPMENT ENGINEERS iALC2/2016
1LTD.                   16.08.2016

|llii::〕 |:li'11llt"l151

IHQ File
:01/80/050/00224/AM17/

ILic.No/Date:0510398362 1Dcfcr

2.

3.

4.

5.

6.

7.

「 鷺λttυ∞∽5ハm7     B鳶ち7J刀 %|
Decision: The Cornrnittee noted that the firm may be asked to furnish information as per S.No.ll of
Technical details, Appendix 4E (ANF) for examination and comments. Case is deferred to 27 .09.2016.

1鵬dl
RLA File

i05/24/040/00037/AM17/ 03.052016

IMeet No/Date:10/80-
lALC2/2016
116.08.2016

Status:
Deferred

Date:27.09.2016

Status:
Approved

162

Decision: The committee noted that the firm and RA were reminded through email dated 18.07.2016
to forward 4 sets of hard copy of the application of the firm for consideration of the case and decided to
remind again to send the same. It is also decided to send a separate mail to RA for sending hard copy of
the application. Case is deferred to 27 .09.2016.

iCase No.:26/7/80‐ALC2/2016  Parり Name:L&T― MHPS
IBOILERS PVT LTD

63 HQ RL 
Ю1/80/050/00247/AM17/1ttλ

]::0/00012/AM17/

Fttπ

而 扇続

甲
濡 漱

静ζ

FQFiE而
繭 動あ憂広M17/鰤間

漏 ;蔦L

Decision: The committee decided to rati$r the norms based upon the recommendation of DHI
representative present in the meeting on net to net basis under GN-4 for Engineering Products.
,RA may take further necessary action accordingly.

Lic No/Date:0310804404

04.05.2016

Mect No/Date:10/80‐

ALC2/2016
16.08.2016

悧鸞話08044031

Status:
Approved

164

Decision: The committee decided to ratifz the norms based upon

rrepresentative present in the meeting on net to net basis under GN-4 for
,RA may take further necessary action accordingly.

the recommendation of DHI
Engineering Products.

Hr吉::缶頂鳥 DAS

15          :]棚rdeDevelopment()frlcere Ceneral of Foreign Trade

Department of COmmerce
UdyOg Bhawan,New De:hi



iCase No.:30/7/80¨ALC2/2016  1Par"Name:GODREJ&BOYCE
I                IMFG.CO.LTD。 ,

|                |

漏
Q ΠL Юl慇 OЮ50Ю0251/AM17鷺

λttiOЮ0133/AM17/

Meet No/Date:10/80-

ALC2/2016
16.08.2016

Lic.No/Date:0310804676

13.05.2016

Status:
Approved

;Decision: The committee decided to ratifo the norms based upon the written recommendation of DIPP
lvide ID No. 1216912016-TSW/65 dated 16.08.2016 as under:-

: 1. Net Empty weight of 53276 Kgs. may be specified with the quantities of each export product

; : at Sl. No. 1& 2.

2. Net Empty weight of 49662 Kgs. may be specified with the quantity of each export product at
, Sl. No. 3 to 6.

, 3. Net Empty weight of 43346 Kgs. may be specified with the quantity of each export product at
Sl. No. 7 to 10.

4. Net Empty weight of 44596 Kgs. may be specified with the quantities of each export product
, at Sl. No. 11& 12.

5. Word "Relevant" may be prefixed with the description of import items at Sl. No. 1 to 4.

6. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 48636 Kgs. as 7.029t
,65 . Kgs./kg. content in the export products.

: 7. Quantity of import item at Sl. No. 2 may be allowed as 30315 Kgs. as 1.10 Kgs./kg. content in

the export products after taking 1/3'd recovery from scrap.

, ; 8. Quantity of import item at Sl. No. 3 may be allowed as applied for i.e. 86992 Kgs. as 1,.0291,: , Kgs./kg. content in the export products.

9. Quantity of import item at Sl. No.4 may be allowed as 153751 Kgs. (732973 Meters) inclusive

10. Quantity of import item at Sl. No. 5 may be allowed as 72 Nos. on net to net basis. Duty free
weight of this item may be allowed as 135367 Kgs. inclusive of 14.8 % wastage after taking 20

', t, % recovery from scrap.
: 11. Quantity of import item at Sl. No. 6 may be allowed as 48 Nos. on net to net basis. Duty free

weight of this item may be allowed as92524 Kgs. inclusive of 50.2 % wastage after taking 20 %
recovery from scrap.

1.2. Quantities of import items at Sl. Nos. 7, 8 & 9 may be allowed as 2454 Kgs. each.
13. Quantities of import items at Sl. Nos. 10 & 11 may be allowed as applied for i.e. 7472 Kgs.

, I each.

I , 14. Quantity of import item at Sl. No. L2 may be allowed as 11007 Kgs.(734 Nos.) on net to net
basis.

i ,RA may take further necessary action accordingly.

@@@lstat,-

脱臨 藉 蕊
「
MttD

隔薦藤ふ;i:烹11'

Party Namel THERMAX
BABCOCK&WILCOX
ENERGY SOLUTIONS PVT.

ALC2/2016
16.08.2016

Deferred

Lic.No/Date:0310804703  Defer
16.05.2016 Date:2709.2016

Decision: The committee noted ihut th" firm and RA were issued reminder through email on
18.07.2016 to forward 4 sets of hard copy of the application of the firm for consideration of the case
and decided to send another reminder to them to send the same. It is also decided to send a separate
mail to RA for sending hard copy of the application. Case is deferred to27.09.2016.

Meet No/Date:10/80-

ALC2/2016
16.08.2016

HAR

'Status:

Deferred

駆癬i霊脇悧囲lⅧ:
3:賜顎鼻:l貿馴:鏑

67
iCase No.:4ノ7/80-ALC2/2016

16



Decision: The committee noted that the firm's application
examination and comments. Case is deferred to 27 .09.2016.

FtteN∝ 鯰″慇卜ALC22m6
TRADING CORPORAT10N
INDIA PVT.LTD.

RLA File

:05/23/040/00053/AM17/

IF墓
面高百菊蒟/80‐ALC2/2016~剛

蜃 臨
:                     |

の
「 kFFile而薔赫 満面

鷺艦 蕊 菰 蔦

'~

扁丁

IHQ File

:01/80/050/00233/AM17/

LTD

RLA File

:31/83/040/00009/AM17/

|

…

蔦面 0066146
13鳶ち7.09.2Л :|11605.2016

has becn scnt IDHIoI~栃オ話 」;if稀 |

68

IMeet No/Date:10/80-

‐ALC2/2016
116.08.2016

1Lic.No/Datc:0510398531

117.05.2016

Statu「
~~|

Decision: The Committee noted that the firm's application has been sent to MSME on 24.06.2016 for
comments. Case is deferred to 27 .09.2016.

~ 80‐~匹
~1躙
鼎α“
Ю∞4723「 ~~

Decision: The committee decided to ratifu the norms
.MSME (Chemical) vide OM No.TL-1202412812016-GC
be sent to the firm and RA).
RA may take further necessary action accordingly.

based upon the written recommendation
and F-DCMSME dated 16.08.2016 (copy

ｏ
ｆ

ｔ。

iCase No.:8/7/80-ALC2/2016  Paty Name:ISGEC HITACHI  Meet No/Date:10/80-    Status:
‐                    ZOSEN LIMITED         ALC2/2016          1Deferred
| | 16.08.2016     1

綱麒石ご 囮麒蕊戸  町畷 11
Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter
sent to the firm on 18.07.2016 through email and decided to send final reminder to them to expedite
,reply failing which the case will be rejected without further notice with direction to the firm to pay
applicable custom duty with interest for EODC. Case is deferred to 27 .09.2016.

71 HQ File
:01/80/050/00231/AM17/

‐Case No.:10/7/80-ALC2/2016  Parり Name:OMEGA
SEPARAT10NSINDIA
IPRIVATE LIMITED

RLA Flle

132/24/040/00004/AM17/

:Meet No/Date:10/80‐     Status:     |
:ALC2/2016          1Deferred    l
16.08.2016

Lic.No/Date:3210077894  1Defer

18.05.2016 IDate127.09.20161

MSME on 24.06.2016 foriDecision: The Committee noted that the firm's application has been sent to
comments. Case is deferred to 27 .09.2016.

Case No.114/7/80‐ ALC2/2016 Paty Name:BORG WARNER  IMcet No/Date:10/80-
EMISSIONS SYSTEMS INDIA IALC2/2016
PVT.LTD               16.08.2016

Status:
Approved

172 l:05 /23 / 040 I 0007 2/ All{|T I
__*_*_t.

The committee decided to ratiff the norms based

Lic.No/1Date:0510398563

■9.05.2016

,fith. *;itt"r."*.."rd"ti", 
"f 

DHI

\\a'>
HARAffiAN DAS

Foreign Trade Development Officer

Direclorate General of Foreign Trade

Deoartment of Commerce
Udyog Bhawan, New Delhi

17
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vide UO No.3(49)/16-TSW (B) dated 19.07.2016 on repeat basis with AA No.0510390633 dated
21.08.2014 (copy to be sent to the firm and RA).
RA may take further necessary action accordingly.

IHQFme     
～~~~IRLA Rb ~~~~

:01/80/050/00226/AM17/ IDate:27.09.20161:01/80/050/00226/AM17/      131/83/040/00015/AM17/       20.05.2016              1Date:27.09.20

_^IDecision:The Comlnittee noted that DIPP vide ID Note No_12/69/2016_TSW/73 dated 16_08_2016h,
13P'd:マ T ThecPTPtteenotedthttDIPPvⅢ

c IDNoteNo.12/69/2016-TSW/73 dated 16.08.2016 has'- 
raised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

1 f)ofrilc nf Enroinoc limnart itaml7. Details of Forgings (import item).
2. Details of manufacturing operations on Forgings, if any.
3. Net weight & Gross of Forgings.

Case No.:23/7/80-ALC2/2016  Par"Name:

IUNDERCARRIAGE AND
ITRACTOR PARTS PVT.LTD.~IRLARL

|:03/95/040/00131/AM17/

IMeetNo/Dttc 10/80‐  Status
ALC2/2016 lDeferred

~肥鱈繭面薫k」
Decision: The Committee noted that the firm's application has been sent to MSME on 24.06.2016 for
comments. Case is deferred to 2'/ .09.2016.

PRIVATE LIMITED ALC2/2016
116.08.2016

IDeferred
:

1過
鳳 蕊 34/AM17/膨 棚 0呻 M7    1151器鳳鷺、Ⅳ。。,

| :Decision:The COmmittee noted that the im's application has been sent to MSME(ChemiCal)On
1 24.06.2016 for comments.
l icase is deferred to 27.09.2016.

76

ICase No.:1/7/80‐ ALC2/2016 Par″ Name:IND‐ SPHINX
PRECISION LTD.,

IMeet No/Date:10/80-

ALC2/2016
16.08.2016

1Lic.No/Date:2210015497
‐10.06.2016

IStatus:        |

IDeferred

iDefer      l
Datc:27.09.2016

,Decision: The committee noted that the firm and RA were issued reminder through email on
for consideration ofthe case)18.07.2016 to forward 4 sets of hard copy of the application of the firm

'and decided to send another reminder to them to send the same.
,Case is deferred to27.09.2016.

Case No.:2/10/80-ALC2/2016

|

冊 蕊勇:蔦;

Parり Namc:CHEMICO
SYNTHETICS LTD.,

IRLA File

:05/23/040/00145/AM17/

Mcet No/Date:10/80‐     lStatus:

‐ALC2/2016          1Deferred
116.08.2016             1

Lic.No/Date:0510398950 1Defer
30.06.2016

馳

3:鰐‖翼:駅服;ri

177
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,Decision: The Committee noted that the firm's application has been sent to MSME on 10.08.2016 for
lcomments.
ICasc is deferred to 27.09.2016.

ICase No.:1/10/80‐ ALC2/2016  Parり Name:KOSO INDIA
PRIVATE LIMITED

*. - 
RLA Fil"
l:3 I / 83 I 040 / 00039 I AIu{IT I

~鷲
:濡はb/80-…
…
辮1~~

116.08.2016             1

:Lic.No/Date:3110066264 1Defer

121.07.2016 :Date:27.09.2016

IHQ File

l:01/80/050/00272/AM17/
:

178
|

:Decision:The Committee noted that DIPP宙 dcID Note No.12/69/2016‐ TSW/78 dated 16.08.2016 has

iraiSed deiciency in the nllll's application as under and decided to send it to the■ 111l to fumish reply:―

1  1・  lnfOrmation in respect of SI.No.3 of Standard Dettciency Format′ export product wise.

1 2.:nformation in respect of Sl.No.1l of Standard Denciency Format forimport ttems at SI。
|   &2.
1 3.Difference in import nems at sl.No.1&2.

i Case is deferred to 27.09.2016.

No.1

Decision: The Committee noted that valuation report received from MSME Bangalore has been sent to

MSME on 03.08.201 5 followed by reminder on 08.01 .2016 for examination and comments.

Case is deferred to 27 .09.2016.

１
壼

S.No.258

Casc No.A/R-48 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQF.No.01/80/162/00101/AM15/DES.I Lic.No.&
date

Meeting No.10/17 RLA,No.07/24/040/00187/ANI109 0710059077

dt.13.08.2008Date:16.08.2016 Request for fixation of norms

S.No。259

Casc No.A/R-150 NI1/s.Poly

NIledicure Ltd.,

ⅡQFoNo.01/81/050/00071/AR115/DES.I Lic.No.&
date

Meeting No.10/17 RLA,No.05/24/040/00447/AN414 0510380665

dt.03.03.2014Date:16.08.2016 Request for revision of norms.

Decision: The Committee noted

comments on 05.02.2015 followed
C&PC to expedite comments.

Case is deferred to27.09.2016.

that firm's request

by reminder through

dated 30.09.2014 has been sent to Cだ 財PC for

DO letter dated 23.07.2015 and 29.12.2016 to JS,

S.No.260

Case No. A/R-
116

Ⅳys.ISGEC

Hcavy

Engineering

HQF.No.01/80/050/00357/AⅣ l14/DES.

I

Lic.No.&date

Meeting No.10/17 RLA,No.05/23/040/00263/Aヽ114 0510366797

19
Hnn3ffis,.t

Foreign Trade Devnlrnment Officer
Direcforate General of Foreign lrade

Departmenl of Commerce
UCyog Bhawan, l'^w Delhi



Date:16.08.2016 Ld.,

Yamunanagar

Request for correct import item No.27

of norms

dt.25.09.2013

Decision: The committee decided to modifr the norms based upon the written recommendation of DIPP
vide ID No.1216912016-TSW/l l6-A/R dated 16.08.2016 as under:-

1. Net Fabricated weight of export product at Sl. No. 2 may be modified as 351.282 MT.
2. Quantity of import item at Sl. No. 5 may be reduced as 25009 Kgs.

3. Weight of import item at Sl. No. 8 may be reduced as 36000 Kgs.

4. lmport items at Sl . No. 9, L5, !8,20,27 & 25 may be deleted.
5. Quantity of import item at Sl. No. 27 may be modified as 93116 Kgs. (52367.25 Meters)

inclusive of 2% wastage.
6. Quantity of import item at Sl. No. 28 may be reduced 4950 Kgs.

RA may take further necessary action accordingly.

Decision: The Committee noted that the

05.07.2016 for examination and comments.

Case is deferred to 27 .09 .2016.

firm's reply dated 04.01.2016 has been sent to DHI

Decision: The Committee noted that the

20.07.2016 for examination and comments.

Case is defened to 27 .09.2016.

nllll's reply dated 07.07.2016 has been sent to DHI on

Decision: The Committee noted that the

08.01.2016 for examination and comments.

Case is deferred to 27.09.2016.

firm's reply dated 18.09.2015 has been sent to DHI on

Hハ

Foreign Tl

20        DireCtOrat(

3:則
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S.No.261

Casc No. A/R―

144

M/s.L&T―

MHI Boilers

Pvt.Ltd.,

Mumbal

HQF.No.01/80/050/00815/AMH/DES.I Lic.No.&datc

Meeting No.l0/17 RLA,No.03/95/040/00824/Aヽ 411 0310610931

dt.13.01.2011Datc:16.08.2016 Request for amendment of norms

S,No.262

Case No. A/R-
t4s

M/s. Larsen

and Toubro
Ltd., Mumbai

HQF,No.01/80/050/00417/AM12/DES.I Lic.No.&
date

Meeting No.l0/17 RLA,No.03/95/040/00648/ANI11 2 0310665958

dt.18.11.2011Date:16.08.2016 Request for amendment of norms

S,No.263

Case No. A/R-
t46

M/s. Larsen

and Toubro

Ltd., Mumbai

HQF.No.01/80/050/00171/AM13/DES.I Lic.No.&
date

Meeting No.l0/17 RLA,No.03/95/040/00087/AⅣ l13 0310697187

dt.01.06.2012Date:16.08.2016 Request for amendment of norms



S.No.264

Case No. A/R-
148

M/s. Larsen

and Toubro
Ltd., Mumbai

HQFoNo.01/80/050/00170/AM12/DES.I Lic.No.&
date

Meeting No.10/17 RLA,No.03/95/040/00166/ANl152 0310640468

dt.05.07.2011Datc:16.08.2016 Request for amendment of norms

Decision: The Committee noted that
DHI on 19.07.2016 and Additional
comments.

Case is deferred to 13.09.2016.

the firm's reply dated

reply dated 02.08.2016

15.07.2016 has been sent to

to DHl on 10.08.2016 for

14.07.2016 and

has been sent

S.No.265

Case No. A/R-
157

M/s. Radiant

Industries,

Pune

HQF.No.01/80/050/00394/AⅣ l12/DES.

I

Lic.No.&datc

Meeting No.10/17 RLA,No.31/83/040/00183/ANl12 3110051726

dt.07.12.2011Datc:16.08.2016 Request for revision of norms

Decision: The Committee noted that
0 I .03 .201 6 for comments.

Case is deferred to 29.07 .2016.

the firm's request for revision of norms has been sent to DHI

\\-fto,'

HARADHAN DAS
Foreign Trade Develoqmelt OIc?r

2t Direciorate Generalof Foreign Trade

DePartment of Commerce.
UdYog Bhawan, New Delhi

Decision: The Committee noted that C&PC vide OM No.460l ll64l20l4-PC-II(Pt. File) has provided
comments. However, NC further noted that the wastage nonns have not been specified by them and also

the basis for recommendation 'as applied' has not been mentioned. Therefore, NC decided to send copy of
the application to MSME (Chemical) to examine the case and offer their comments.

Case is deferred to 27 .09.2016

S,No.267

Case Noo A/R―

163

M/s. Boysen

India Ltd.,

Utter Pradesh

HQF.No.01/80/050/00138/AM16/DES.I Lic.No.&
datc

Meeting No.l0/17 RLA,No.05/23/040/00096/ANl16 0510394521

dt.10.06.2015Date:16.08.2016 Request for fixation of norms

Decision: The Committee noted that

23 .02.20 I 6 for comments.

Case is deferred to 27 .09.2016.

firm's request dated 02.01.2016 has been sent to MSME on

S.No.266

Case No. A/R-
158

M/s.

Powerwind

Limited,
Gurgaon

HQFoNo.01/80/050/00180/AM16/DES.I Lic.No.&date

Meeting No.10/17 RLA,No.05/24/040/00614/AⅣ l15 0510394137

dt.07.05.2015Date:16.08.2016 Request for fixation of norms

the



S.No.268

Case No. A/R-
t64

Ⅳ1/s.BIO―

TECH Vision

Care Pvt.Ltd.,

Ahedabad

HQFoNo.01/80/050/00120/AM16/D

ES.I

Lic.No.&date

Meeting No.10/17 RLA,No.08/24/040/00023/AⅣ l16 0810135195

dt.06.05.2015Date:16.08.2016 Request for revision of norms

Decision: The Committee noted that the firm's request dated 13.01.2016 has been sent to C&PC on

23.02.2016 for comments. Case is deferred to 27 .09.2016.

Decision: The Committee noted that the Applicant has submitted multiple requests for amendment in

norrns. In some of the items, quantities applied are more than what has been mentioned in the AA. The

Committee decided to advise the firm to send a consolidated application for amendment through RA along

with justification for the same. Case is defened to 27 .09 .2016.

Decision: The Committee noted that the firm's request dated 29.03.2016 has been sent to MSME
19.05.2016 for comments. Case is deferred to27.09.2016.

Decision: The Committee noted that the firm's request dated 08.02.2016 has been sent to MSME on

19.05.2016 for comments.Case is deferred to21.09.2016.

Decision:The Committee noted that DIPP宙 dcID Note No.12/69/2016¨ TSW/37-A/R dated 16.08.2016
has raised deflciency in the f11111'S application as under and decided to send itto the fllHito fumish reply:―

S.No.269

Casc No.A/R-32 M/s. Larsen &
Toubro Limited,
Mumbai

HQFoNo.01/80/050/00351/AM16/DES.I Lic.No.&
date

Meeting No.l0/l 7 RLA,No.03/95/050/00249/AM16 0310798796

dt.10.09.2015Date:16.08.2016 Request for revision of norms

S.No.270

Case No.A/R-35 M/s. Arioli
Textiles

Machinery Pvt.

Ltd., Vadodara

HQF.No.01/80/050/00211/AM15/DES.I Lico No.&date

Meeting No.10/17 RLA,No.34/21/040/00090/Aヽ 415 3410040214

dt.06.06.2014Date:16.08.2016 Request for fixation of norms

S.No.271

Casc No.A/R-36 Ⅳ〔/s.Freedom

Ophthalinic

Pvt.Ltd.,

Hosur(TN)

HQF.No.01/80/050/00526/AM15/DES.I Lic.No.&date

Meeting No.10/17 RLA,No.04/24/040/00231/Aヽ 415 0410159838

dt.04.12.2014Date:16.08.2016 Request for revision of norms

S.No。272

Case No.A/R-37 Ⅳ1/s.Larscn&

Toubro

Lirnited,

4ヽumbai

HQFoNo.01/80/050/00403/AM14/DES.I Lic.No.&date

Meeting No.10/17 RLA,No.03/95/050/00525/AM14 0310756062

dt.20.10.2013Date:16.08.2016 Request for amendment of norms

22



lnformation in respect of Sl. No. 11 & 14 of Standard Deficiency Format, export product wise.
Detailed calculations for the quantity of welding strips required for overlay (Sl. No. 11)
supported by overlay areas and thicknesses.

Case is deferred to 27.09.2016.

Decision: The Committee noted that the firm has amended the name of the export product to 'Pulveriser'.
Therefore, the Committee decided to maintain status quo in the earlier decision dated 24.11.2015. The
applicant has also communicated their acceptance to the same. Therefore, NC decided to close the case.

RA may take further necessary action accordingly.

Decision: The Committee decided to amend 'Typographical correction in inputs as pointed out by the
applicant vide their letter dated 25.07.2016 may be accepted' based on written recommendation of DHI
dated 12.08.2016 (copy the letter and recommendation to be sent to the firm & RA).
RA may take further necessary action accordingly.

Decision: The Committee noted that the firm's request has been sent to DHI on 30.06.2016 for comments.

Case is deferred to 27 .09.2016.

１

　

２

S.No.273

Case No.A/R-48 Ⅳ1/s.L&T―

ⅣIHPS Boilers

Pvt.Lilnited,

Mumbai

HQF.No.01/80/050/00348/AM16/DES.I Lic.No.&date

Meeting No.10/17 RLA,No.03/95/040/00391/AM16 0310798440

dt.25.08.2015Date:16.08.2016 Request for amendment of item

description of export product of norms

S.No.274

Case No.A/R-49 M/s.L&T¨

Ⅳ〔HPS Boilers

Pvt.Lirnited,

NIumbai

HQF.No.01/80/050/00458/AM16/DES.I Lic.No.&date

Meeting No.l0/17 RLA,No.03/95/040/00391/ANI11 6 0310792501

dt.31.12.2014Datc:16.08.2016 Request for amendment of norms

S.No.275

Case No.A/R-51 M/s. Minda
Silca

Engineering
Ltd., Greater

Noida

HQF.No.01/80/050/01764/AM09/DES.I Lic.No.&date

Meeting No.l0/17 RLA,No.05/24/040/00706/Aヽ 409 0510235844

dt.05.02.2009Date:16.08.2016 Request for correction in export
/import quantity of norms

S.No.276

Casc No.A/R-52 4ヽ/s.L&T―

4ヽHPS Boilers

Pvt.Lirnited,

Mumbai

HQFoNo.01/80/050/00805/AMl1/DE

S.I

Lic.No.&date

Meeting No.10/17 RLA,No.03/95/040/00774/Aヽ 411 0310610650

dt.12.01.2011Date:16.08.2016 Request for amendment of item
description of export product of norms

23



S.No.277

Casc No.A/R‐ 54 4ヽ/s.Dee

Dcvelopment

Engineers Ltd.,

Faridabad

HQF.No.01/80/050/00792/AⅣ 108/DES.

I

Lic.No.&date

Meeting No.10/17 RLA,No.05/24/040/00238/Aヽ 407 0510205473

dt.27.06.2007Date:16.08.2016 Request for ratification of norms

Decision: The committee noted that comments from DHI vide UO No.3/43l2012-TSW (B) dated

04.08.2016 has been received. However, the committee decided to callfor some more information from the
firm and decided to defer the case. Case is deferred to 13.09.201 6.

Decision: The Committee noted that

30.06.2016 for comments.

Case is deferred to 27 .09.2016.

the firm's request dated 14.05.2016 has been sent to DHI on

Decision: The Committee decided to reject the request for revision of norms based on the written
recommendation of DIPP vide ID No.121691201 6-TSW/56-A/R dated 16.08.2016 as under:-

Status quo may be maintained and firm may be informed as under:

I . Quantities of imports items at Sl. No. 26 to 32, 34 & 35 (Welding consumables) for forgings has
been allowed as 1,% of weight of forgings in line with all other cases.

RA may take further necessary action accordingly.

S.No.279

Decision: The committee noted that the firm's request dated 06.04.2016
30.06.2016 for comments. Case is deferred to 27 .09.2016.

has been sent to DIPP on

Decision: The committee noted that the firm's request dated 26.04.2016 has been sent to DHI
30.06.201 6 for corninents.Case is deferred t0 27.09.2016

S.No.278

Case No.A/R-56 M/s.ISGEC
Heavy

Engineering

Ltd.,

Yamunanagar

HQF.No.01/80/050/00092/AM16/DES.I Lic.No.&datc

Meeting No.l0/17 RLA,No.05/23/040/00004/AⅣ l16 0510394195

dt.11.05.2015Datc:16.08.2016 Request for revision in quantity of import
item No.26 to 3 I , 32, 34 to 3 5 of norms

Case No.A/R-61 IWs. Tema

India Ltd.,
Mumbai

HQF,No.01/80/050/00236/AM16/DE

S.I

Lic.No.&datc

Meeting No.10/17 RLA,No.03/95/040/00286/AⅣ l16 0310797164

dt.10.07.2015Date:16.08.2016 Request for fixation of norms

S.No.280

Case No.A/R-62 M/s. Bharat

Heavy

Electricals
Ltd., Chennai

HQF.No.01/80/050/00776/AMH/DE

S.I

Lic.No.&date

Meeting No.10/17 RLA,No.04/24/040/00232/AMll 0410119697

dt.12.12.2010Date:16.08.2016 Request for revision/amendment of
norTns
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S.No.281

Case No.A/R-63 M/s.Bharat

Heavy

Electricals

Ltd.,Cherlnai

HQF.No.01/80/050/00324/AM12/DES.I Lic.No.&date

Meeting No.l0/17 RLA,No.04/24/040/00137/AM12

RLA,No.04/24/040/00065/AM12
(i)0410124734
dt.08.06.2011

(ii)0410128752

dt.30.09.2011

Date:16.08.2016 Request for revision/amendment of
norTns

Decision: The Committee decided to modifu the norms based on written recommendations of DHI vide
UO No.3 (46)1201l-TSW (B) dated 05.08.2016 (copy to be sent to the firm & RA).
RA may take further necessary action accordingly.

S.No.282

Decision: The Committee noted that the firm's request dated 26.04.2016 has been sent to DHI on

30.06.2016 for comments. Case is deferred to27.09.2016.

S.No.283

Decision: The Committee noted that the firm's request dated 26-04.2016 has been sent to DHI on

30.06.2016 for comments. Case is deferred to 27.09.2016.

S.No.284

Decision: The Committee noted that the firm's request dated 21.52016 has been sent to DHI on

30.06.2016 for comments. Case is deferred to27.09.2016.

\P*
HARADHAN DAS

Foreign Trade Development Olficer
25 Direciorate General of Foreign Trade

DePartment of Commei-oe
UdYog Bhawan, New Delhi

Case No.A/R-64 M/s. Bharat

Heavy
Electricals
Ltd., Chennai

HQF.No.01/80/050/00682/AM10/DE

S.I

Lic.No.&date

Meeting No.10/17 RLA,No.04/24/040/00242/AM10 0410110351

dt.23.12.2009Date:16.08.2016 Request for revision/amendment of
norTns

Case No.A/R-65 M/s. Bharat

Heavy

Electricals

Ltd., Chennai

HQF.No.01/80/050/00792/AMl1/DES

・
I

Lic.No.&date

Meeting No.10/17 RLA,No.04/24/040/00261/AⅣ lll 0410123379

dt.08.02.2011Datc:16.08.2016 Request for revision/amendment of
norTns

Case No.A/R-66 M/s. Bharat

Heavy

Electricals
Ltd., Chennai

HQFoNo.01/80/050/00466/AM12/DE

S.I

Lic.No.&date

Meeting No.10/17 RLA,No.04/24/040/00156/A市 110

RLA,No.04/24/040/00155/A市 110

RLA,No.04/24/040/00066/ANl12

RLA,No.04/24/040/00242/ANl10

(i)0410108868
dt.28。 10.2009

cD 041010878
6 dt.23.10.2009

(iii)0410128794

dt。 30.09。2011

(iv)0410121382
dt.08.02.2011

Datc:16.08.2016 Request for revision/amendment of
norTns



S.No.285

Case No.A/R-75 M/s.  Kem…
Liebers (India)

Pvt.      Ltd.,

Turnkur

HQF.No.01/80/050/00247/AM15/DES.I Lic.No.&
date

Meeting No.l0/17 RA.FoNo.07/24/040/00252/Aヽ 114 0710105948

dt.21.07.2014Datc:16.08.2016 Request for fixation of norms

Decision: The Committee noted that the firm's request dated 15.06.2016 has been sent to MSME on

26.07 .2016 for comments. Case is deferred to 27 .09.2016.

S.No.286

Case No.A/R-76 M/s.  Kem―
Liebers (India)

Pvt.      Ltd。
,

Tumkllr

HQF.No.01/80/050/00686/AM07/DES.I Lic.No.&
date

Meeting No.10/17 RA.F.No.07/24/040/00408/ANI107 0710047580

dt.25.09.2006Date:16.08.2016 Request for fixation of norms

Decision: The Committee noted that the firm's request dated 15.06.2016 has been sent to MSME on

26.07.2016 for comments. Case is deferred to27.09.2016.

S.No.287

Case No.A/R-80 M/s.Schetz

lndia Pvt.Ltd.,

Gandhidham

HQF.No.01/80/171/00021/AM15/DES.I

Meeting No.l0/17 Rcquest for revision of、 vastage NollllS Of lndustrial

Scwing Ⅳiachine Needles for 1000/O EOU as pcr Para

6.8 ofFTP

Datc:16.08.2016

Decision: The Committee noted that the

comments.

Case is deferred to 27 .09.2016.

firm's request has been sent to MSME on 11.08.2016 for

Decision: The Comlnittee noted that

ll.08.2016 for corllments.

Case is deferred to 27.09.2016.

S.No.289

the firm's request dated 25.05.2016 has been sent to DHI

Casc No.A/R… 82 M/s.   L&T―
MHPS Boilers
Pvt.     Ltd.,

Mumbal

HQF.No.01/80/050/00037/AM16/D

ES.I

Lic.No。 &
date

Meeting No.10/17 RA.FoNo.03/95/040/00390/ANl16 0310798539

dt.27.08.2015Date:16.08.2016 Request for revision of norms

Decision: The committee noted that written comments from DHI dated 12.08.2016 has been received.
However, the committee decided to call for some more information from the firm and decided to defer the
case.

Casc is defeITed to 13.09.2016.

梁
‖ARメ%冨
郁

S.No.288

Case No.A/R-81 Ⅳ1/s.    TPP
Boilers   Pvt.

LTd.,ヽlumbai

HQF.No.01/80/050/00037/AM17/D

ES.I

Lic.No.&
date

Meeting No.l0/17 RA.F.No.03/95/040/00696/Aゝ /116 0310801039

dt.15.12.2015Date:16.08.2016 Request for revision of norms



S.No。290

Casc No.A/R-83 M/s. Precision

Electronics Ltd.,

New Delhi

HQFoNo.01/80/050/00034/ANI11 5/DES.I Lic.No.&
datc

Meeting No.i0/17 RA.F.No.05/24/040/00338/AM14 0510373913

dt.18.12.2013Date:16.08.2016 Request for fixation of norms

Decision: The Committee noted that the firm's request has been sent to DEIT on 11.08.2016 for
comments. Case is deferred to 27 .09.2016.

*rl.*{.*
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MINISTRY OF COⅣ IMIINICAT10NS AND INFORMAT10N TECHNOLOGY

議 ず 爺 鎌 Ψ 呵1-師

No.1貿
3・1/・2016-IPHW

も py to:‐

Shri Haradhan Das

FTDO
O/o DGFT
Udyog Bhavan
Ncw Delhi

噸 uくф l(

GOVERNⅣ IENT OFINDIA
赫 鎌 響 ¶

―
赫

劇 ul

Fee^ift-frffid-{
e$.lfr.efr. Eiq+ffi
d ffi-rrooor

w.r.t DGFTI.Do Notc No.01/80/050/241/AM 17/DES-1/348 dated 29.6.2016

町

之

・ELECttRONI⊂ S iNDIA
8″ |'●′,Needs M〃 ルο′i Cilips

EIフECTRONICS NIKETAN
6,C.G.0。 COルlPLEX
NEl1/DELHl-110003

DEPARTⅣIENT OF ELECTRONICS AND INFORMATION TECHNOLOGY
Website:ww_deity.govoin

》:聟″f
M/s. Polycab Wires Pvt. Ltd.
I't Floor,HICO House 771,

Pandit Satawalekar Marg
Mahim(W)
Mumbai-400016

Sub:-Application for ratification of norms of Advance Licence No03 10802488 dated I l '02'2016

for export of " Optical Fibre Cable".

Sir,

Please refer to your application received from the O/o the DGFT on the subject cited

above.

2. You are requested to provide the following information to enable further processing of

the proposal.

i) Details of export product i.e. drawing ,design etc.

ii) Quantity of ia* materials/import items required for manufacturing one unit of export- 
prodr.i fo. each export item separately .

iii) the calculation for determining the qrrantity of raw material above

iu) Wastage claimed in the manufacturinll process.

iv) Justification of wastage

Yours faithfully

angia)



Govt. of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA No 0910063349 dated 02.03.16 in respect of M/s Nucon Aerospace p\t Ltd.

The following information is required before norms can be fixed:-

Per unit rveight ofeach export product.
weight of each of the,imported and indigenous input, separately for each product, for thepurpose of material balancing. Net weight (Gross *Lignt ,ninu, wasiage; for eachimported and indigenous inputln the expJrt product -uy 6" indicated. Net weight alongwith details of other importld input to be used in the resultant product and sought to beimported/procured from sources other than the license, if any, may also be indicated.
Size and specification incruding grade, composition , ,ung, thickness etc of items ofimport.
Blank size and weight of each item of impoft corresponding to the export item.
Detailed calculation as,to how the quantity of raw materiaiproposed for import has beenarrived at, including the net weigirt of Lomponents to be manufactured out of theseimported materials' wastages claimed at each stage of manufacturing with completejustification and supported by documentary evidenceTdrawing

This issues with the approvar of Director (ME) for taking view by NC.

●

こ ど

(K.S,SOdhi)
AD(ME)

Del
UO nOtc no TL… 13024/1 19/2016-MNIIM&A―DCνlsME datcd 12.08.16
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Ministry of Heavy Industries & pubric Enterprises {a\q 
t '

Department of Heavy Industry
TSW(B) Section

subject: Application of Anupam Industries for ratification of
norms of AA no 3410042A02 dt 23-03-16.

DES-I, DGFT may kindly refer to the above mentioned AA ofM/s Anupam Industries It is observed that following
Information in appendix 4E of application is not available1. Sl no 1 of imported inputs giving wastage claimed, quantity

required per each export product etc.
2. sl no b) & c) of Raw Materiars/ consumables of rechnical

Details I1 .

3. Sl no c) & e) of components of Technical Details II .

4. Most of the items like item no say 1 to B appears to be
components but these are not multiple of the quantity of
export. Firm to justify the same.

In view of we may inform DGFT that we are unable to offer our
comments. DGFT may dispose the request as per their
policy/procedure Accordingly the reference may be deleted
from the pendency list of this department. DGFT may ensure
that above information is enclosed while referring paper to this
depa rtment.

The above issues with the approval of iA(KKT).

DGFT (FTDO , DES-I)
Deptt. of HI, UO No 3(7L)/16-TSW(B)

Developm"[ 
?T,_.r";

,i+ffi:{r::
'#;:,:':x,l"sli*sm;:t

"ui.1os Bhawa"' ' '



Ministry of Heavy lndustries&

Department of Heavy
TSW(3)Secuo

Subject:ApplicatiOn of M/s BOrg Warner for ratification of norms
of AA no 0510398563 dt 19-o5-16.

DES― I′ DGFT may kindly reFer to the above mentioned AA oF M/S
Borg warner.This office recommends on repeat basis with AA no
0510390633 dt.21-08‐ 14

The above issues with the approval of IA(KK丁
)

DG「F,FFDO′ DES― I
Deptt,Of HI′ uo No3(49)/16-丁 SW(B)

Development officer
19-07-16

dated
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GOVERNMENT OF INDIA

MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE

DIRECTORATE GENERAL OF FOREIGN TRADE
DES.I SECTION, ROOM No.404,4th Floor, UDYOG BHAWAN:

N EW DELHT-110011: Website: http:dgft.gov. in
*****

subject: Request for amendment of norms in respect of Advance Authorization No.0310792501,
dated 31''12'2014 issued under Para 4.7 of HBp Vol. - I of M/s. L&T-MHps Boilers pvt.
LTd., Mumbai

Please find enclosed copy of Firm's request dated 05.07.2016 and its enclosures on thesubject mentioned above. DHI is therefore requested to examine the matter and furnish theircomments, as this case is to be re_ listed on 02.08,2016.

lf*hWttt
(Haradhan Das)

Foreign Trade Development Officer
For Director General of Foreign Trade

Tel.:23061562 Ext.265
E-mail : nci".deft(anic. in

V shri K'K' Tiwari., l.A-, Department of Heavy rndustry, Room No. 47G, Udyog Bhawan, NewDelhi 1100i.1.

ぴ

町
…
1/80/050/爾編 脇

彰
葛

~葛
蔦
~万

陥
/

βτ"

C:4「ヒ「
t

1年

「ヽハ́ η′77ボ國御ン現揚れ7静λ△がヽ花&誌り仇緋九∽そ¨ヽプに枕7麹、
D-e s -l

′γイだ



○止&1着ⅢHPS

LICi LUTl ll12:TM

Ju!y25′ 2016

The Directorate 'al of Foreign Trade

{DESI)

Udyog

Maulana
Ne

Dear Sir′

Sub :   Request for Amendment of Norms for Advance Authorization No.0310792501 dated
31.12.2014

Your Ref:(a)Advance Authorization No.0310792501 dated 31.12.2014(enc10Sed)

(b)RLA日 le No.03/95/040/00798/AM15/

(C)CaSe No 18/25/89-ALC2/2015

(d)MeCting No:2/30‐ ALC2/2016 Datc」 260、12016(cllこ |。 3Cd)

(e)DH!UO TSWB3/26/2016 Dated 26 04 2016(enc10Sed)

(f)Earlier AA No 0310798232 dt.1708.2015&NC Minutes No-20/80/ALC2/2015 dt.0501.2016

(enC10Sed)

lA/e thank you for ratifying the Norms against the Advance Authorization No 0310792501 dated 31 12 2014

However we request you to kindly make the fo‖ ovring amendmentsin the Ratified Norms for“ Export and lmport

ltems″ as mentioned below:

Export ltem Sl No. 1 as per Advance Authorization :

Boiler Pressure Parts-Furnace Wall Tube Panel, Header & Connecting Piping for Advance Lift up

Qty : 1 Set

Export ltem Sl No. 2 as per Advance Authorization :

Boiler Pressure Parts- Upper, Passage & 2nd Pass Furnace Wall Tube Panel with Header, Superheater

& Reheater

Qtv : l Set

3) Export ltem Sl No. 3 as per Advance Authorization :

Boiler Pressure Parts- Middle & Lower Furnace Wall Tube Panel, Header & Economizer

QtY : l Set

Near Sarar ttwara ttο畝

farldabad,27 θθ3 月aryana′ ′A/D′ハ
re″  +9′ ′294297000
Faだ +97 729429,222
,4/し 1/レ 4ヽιηrmわρs cο rn

1)

2)

Regお fered O″ cef ι&T Hο use,N.M Rο ac 3a″ard Estare,Mυ

C′JV:υ29ザイ9MH2006PTCf65fθ 2

ハ」0わ tt/e′つfι′re beaへ′ee′l Larse′つ&Tot′ brο とい,′fed a77d M′rSt′ bたゎ′Hllacわ
'Power Sysfemsと

lm′red

…2p¨



○止&1選テMHPs

わρ″:′lem5′

Pl do the necessary amendment in the input items as under

item l t0 4

賛em No.8

1tem ll t0 15

Encl : as above

CC: Shri K. K. Tiwari
lndustrial Advisor,
Department of Heavy lndustry
Room No. 476, Udyog Bhawan,
New Delhi - 110011

窃出撃鵬」F麗
∂οrrers Pr77a"レ″絶の

7::;lZち:雰脇“
na mИ

Far+9′  ′29イ297222
″Иル′ιρimhぃ cOm

::2 ::

Pl arlow wastage @ 4% as per earrier AA No. 031079g2 32 dt. 17.0g.2015 andNC Minutes No.- 20l80/Atc2/2ots dt. 05.01.2016 on repeat basis.
To be shifted to GN 4 group
The word "Misc" to be replaced by ,,Raw 

Material,,
we request you to kindly consider our case on priority and amend the norms against the Authorization031079250i. dated 31.12.2014 as per above request.

Thanking you,

Yours faithfu‖ y

l 

出

Eifl,:i;;3i,?il,r"rrtt#1",* r M Road, Bailard Estate, Mumbai400 oo1 rNDtA.

A 'loint venlure between Larsen & Toubro Limitec! anct Mitsubishi llitactti powersyslerns L/iriled



Government of lndia
Departm ent of Heavy lndustry

TSW(B) Section

Subject: AA No,0310610650 M/s L&T MHI Boiler.

Ref: DES-l/1/80 /so/sos / AM| dated 27 /o7 /20L6

With reference to the two requests of the applicant in enclosure, DES-l may
take a view at S.No.l. and this office sunnortlrllfffllat S.No.2.

' 
,{c...i- ,--

1

'(K. K. Tiwari)
lndustrialAdvisor

DY. DGFT, DES-1. DGFT. Udvoe Bhawan
D.O. No.3/43/2O12-TSW(B) dated the 4th August, 2016



Department of Heavy lndustry
Udyo8 Bhavan New Delhi

5ub: Amendment in AA No. O4tO1,2g75Z dated 30.9.2011.
Ref DGFT lDol/8 o / so / 324 / AM-t2 /D ES-t /364 dated 30 / 6 / 2016
BHEL Chennai has requested for reduction in the quantity ofthe inputs from the
earlier ratified quantities by Norms Committee due to reduction in overall pipe
length during detailed engineering in sub_systems as under

EP: Steam Generator^urbine piping for 3X6GOMW prayagraj, Bara STTP (Ratified Ep
Weight: 14662 MT)

lnputs Reduction

Iteml Seamless CS pipe from 3240 to 2625 MT
Item 2 Seam,ess AS pipe from 3210 to 3185 MT
Item 4 from 4500 to 1939 numbers.
Item 5 from 27 to 26 numbers
Item 6 from 180 to 139 nos

Item 7 from250 to 15 nos
Item 8 from 150 to 38 nos
Item 3,9, to 13 to be deleted -not imported.
Item 14, from 453 to 297 MT
Other items remain unchanged, the applicant will account for actual imports in export
product and for the verification of actuar totar Export weight, the appricant may produce
copy of Excise /Sales tnvoices to the RLA,DGFT.
This has the approval of JS (RKS).

Dy DGFT DES-I

TSWB Fite No. 3(46)/201I-TSW(B) dated s/08/2015

し
(KK.Tiwa‖ )

lndustrial Advisor



Department of Heavy lndustry
Udyog Bhavan New Delhi

subject: Amendment of AA No. 0410124734 dated 0g.06.2011 of BHEL piping centre chennai;
EP: Boiler & Turbine Generator piping for 2X600 MW shree shingaji srpp
lnputs

This has the approvalof JS

Dy DGFT, DES I

File No. 3(46) / 2}LI-TSW( B)

Reduced import quantity as in column 4 may be allowed.
Other items as per C-1,647 and net to net under GN_4.

The total EP weight for two units may be amended from Ratified Ep weight: 6455 MT to 5705
MT and the same to be incorporated in the AA, lndigenous weight of the items has also been
reduced (as per 27 to 28 /c of Annexure ll of applicants letter under reference ).

Seamless CS Pipe

Seamless AS pipe

.K Tiwari)
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lMPORTS(Ⅵ町in MT)PER UNIT IND!GENOuS(Vw in MT)PER UNIT

rlVELDこD ‐  TuBES/PIPES OF CAR80N STEEL T0
SPECiFICAT10NS IN ALL CRADESrrYPESi SA106 6R8,SA

GRC AP15こ GR3 0R THEIR EQUlVALENT

li oLlt FSS'WELDEO‐ TuBES`PIPES OF ALLOY STEEL TO SPECIFlCAT10N
ALL GRADESrTYPESi SA335 0R THEIR EOUlvALENT

DED ‐ Tu3ESIPIPES OF STAINLESS  STEEL  TO THE
SPECIFICAT10NS IN ALL GRADESTYPESi SA312.鍵 13.

OF FOLLOWINGヽ ノARIETIES OF CARBON STEEし ,ALLOY STEEL,
AINLESS STEEL : FORGINCS ・150 Nos SENDS511 Nos PiPE
TUBrTRUN10N‐  100 Nos, PIPE CA「 50 Nos MATCHING PIECE・ 10Ю
Lへ NGES100 Nos,FAB Y・ PIECE・ 100 Nos、 EL80WS‐250 Nos,FA3 EQUAL
TEES-125 Nos STU8)50 Nos, HEADER3133 Nos, EOUAL
TEES125 Nos, REDuCERS ■50 Nos  ASTM′ ASME・
S″ン WP91,923伊 11′1222.SA403 WP316 0R THEIR EQUⅣ ALENT

TS‐ CLEViSいノITH 80LTS‐ 40 NOS

YDARAULIC SNU88ER ASSEMBLY‐ lMPORT‐ 30 NOS

COILSPし TヽES,AS STEEL SHEETS′ PLATES&R00S SS STEEL
TS,Plム TES&RODS

1 80LT,NUT,WASER,RIGID STRuTS,GASKEIS

AND SuPPORTS‐ TIE ROD,STuD,CLAMP ASSEMBLY

(D)

SIITCHES-30 NOS

3A」6ES‐ 30 NOS

Net Weisht (lmFortilndm Ml 3228
Nel waghlfOr 2 Unts(as ratied by NC) MT 6455
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